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Sugarcane Arrearg
+
*188. SHRI SARJOO PANDEY:

SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Sugar Mills jn different
Stateg owe huge amountg o the cane-
growers;

(b) if so, the quantum of such dues
in each of the sugarcane pioducing
State, separately, and

(c) how do Government piopose to
help the growers to realise their dues?

THE MINISTER OfF STATE IN THE
MINISTRY OF AGRICULTURE .ND
IRRIGATION (SHRI SHAIINAWAZ
KHAN). (a) and (b) A stiuatement
showing State-wise the arrears, ot cane
price relating to 1975-7¢ and eather
Seasons as on 15-2 197¢ 1, placed on
the Table of the Sabha Placeq 1n
Library. See No 1.T-10489,76.

(c) The State Governmentg have
been advised trom time to time to
ensure prompt payment of cane dues
by factomes, take stringent measures
against defaulting tactories including
their prosecution, make provisions In
their enactments for payment of nte.
rest at 12 per cent and take steps for
recovery of the arrears of sugarcane
prices ag arrears of land revenue. 3oine
State Governments have already taken
steps to increase the rate of interest to
15 per cent and have provided for re-
covery of arrears of cane price as
arrearg of land revenue. Legal action
has alsg been taken in & few cases
where there was delay iri“the payment
of arrears.
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SHRI D. K. PANDA. This has heen
the practice for the last so many years.
So, may I know whether there were
suggestions {o the effect that immedij-
ate action should be taken to put them
behind bars when 1t is proved that
they are 1n arrears, whether any such
legislative provision can be made ond,
if not the reasons therefor?

SHRI SHAIINAWAZ KHAN- Asl
said, some State Governments have
enacted legislation to take penal action
against the defaulting millowners, by
this year, as a result of the instructjons
1ssued by the Reserve Bank and the
vigilance exercised by the State Gov-
ernment, ang the district authorities,
the position of payment of the price of
cane 1s very satisfactorvy
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SHRI B. V. NAIK: From the state-
ment it is seen that during the current
year with a comparatively bad per-
formance in U. P., Bihar and even
Maharashtra, they have paid about
Rs. 203 crores for the whole country
up to 15th February. In spite of it
there are about Rs. 4 crores pending
for 1974-75. How is it that the sugar
factories can disperse money to the
extent of Rs. 203 crores up to date and
still keep arrears of Rs. 4 crores for
a period of 1 to 13 years pending?
Why is it that the off-set is not given
in regard to the old dues? When the
sale of sugar, which is the ultimate
product out of sugarcane as raw mate-
rial, is absolutely on g cash and carry
basis, what stands in the way of the
Government seeing to it that the sale
of cane by the cultivators to the facto-
ries is also done on a cash and carry
basis? It might take time to imple-
ment it, but at least in principle will
the hon. Minister agree that the pay-
ment should be made in cash?

SHRI SHAHNAWAZ KHAN: By the
very nature of the sugar industry,
many problems have cropped up. 1f
we insist on cash payment it is not
possible, because the factories may not
have that much cash. I think it has
been agreed upon by the representa-
tives of the industry as well as the
representatives of growers that a
period of a fortnight may be allowed
for making payments and from this
year, that period is beéing adhered te
and enforced successfully.

SHRI B. V. NAIK: You did not ans-
wer part (a) of my question please.
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Convention of the Cooperative Group
Housing Societies in Delhi

+SHRI D. K. PANDA:
189. SHRI JHARKHANDE RAI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have re-
ceived the recommendations made by
the convention of the Cooperative
Group Housing Sacieties held in Delhi
on the 8th February, 1976, and

(b) if so, their main demands, and
decision taken, thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K, L. BHAGAT): (u):
Yes, Sir,

(b). That the group housing Societies
should be given land at cheaper rates,
near the place of duty of its members,
that normal ground rent should be
charged, and the societies should be
allowed to cover more area and loans
should be given to the soeities for con-
structing houses at cheaper rates. No
decision has yet been taken,

SHRI D. K. PANDA: The question is
that this statement lacks proper appre-
ciation of the seriousness of the prob-
lem, because in order to secure land.
loan, etc., the Convention suggested
and made recommendations for specific
measures such as (1) to set up a cen-
tral body: (2) to evolve some common
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measures of policy with regard to-
various societies; (3) to remove all the-
obstructed laws passed by different
States. It has already been specifically
pointed out by our Prime Minister-
when she made an inaugural address;
and (4) to evolve a self-supporting and
self-generating process. In view of”
these things and especially in view of
the 20.point programme, how best it
can be implemented? Merely taking
loan at cheaper rates will not solve the
problem unless proper methods are
adopted and some machinery is set wp.
So, I would like to know from the hon.
Minister whether the Government is
going to take action immediately in the
light of recommendations made by the
Convention?

SHRI H. K. L. BHAGAT: As I bave
submitted earlier, this Convention was
held recently. They sent these recom-
mencdations and those recommendaticns
are under examination, Thev have
been making some of these recommen-
dations even earlier also. One or two
of them were considered by a commit-
tee which was appointed on the work-
ing of the D.D.A. The recommenda-
tions of that Committee are also being
processed by a Committee consist.ng
of representatives of different Minis-
{r.es,

SIIRI D. K PANDA: The hon. Minis-
ter savs that the Government has yet
{u take a decision. 1 want to know by
wnat time the decision will be taken,
wuen all these things are going to be
processed and a policy laid downm.

SHRI H. K, L. BHAGAT: As 1 said,
the~e recommendations have been made
recently by the convention which was
held about a month back. They have
been received by the Government.
Naturally, the Government has to ex-
amine them. But I can tell one thing
that the Government is very much in-
terested in accelerating the process of
house building by cooperative societies
and whatever and wherever the snags,
the atternpts are being made to remove
those snags.





